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3, dhether their Lordships ish to see the fair cooy of
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4, Jhethar it needs 1o be circuleted to other Berches of
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Officers Association of Customs & Anr. «es Applicant
v/s,
Union of India & Anr, ' .+ FRespondents

CORAM: Hon'ble Vice Chairman Shri Justice S5.K.Dhaon
Hon'ble Member (A) Ms, Usha Savara

Appearance

Shri K.P.Anil Kumar
Advocate
for the Applicant

Shri A . Ithatkar
for Shri M.I.Sethna
Advocate

for the Respondents

ORAL JUDGEMENT Dated: 17.2.1993
(PER: S.K.Dhaon, Vice Chairman) '

It appears that tﬁe immediate cause for filing this
application is an order uhereby the applicant No. 2 has been
transferred, The applicant No. 1 is an Association of the
Officers of Customs in Marine Organisation., The applicant No.2,

it appears, is a Member of that Association.

2. It has been brought to our notice that the order of
transfer has been revoked and the applicant No.2 has been
restored to his original place of posting., This petition,

therefore, has become infrectuous.

3. .The right of the Applicant No., 1 to challenge a fresh
order of transfer if and when passed against any of its Members
is reserved. However, it is made clear that we are not giving
any decision on the question as to uwhether Applicant No. 1 has or

will have any legal right to maintain the application.

4, This application is dismissed as infractuous but without

any order as to costs,
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